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New Delhi: this the 3¢~ day of august,?999

HON *8LE MR, Se ReeADIGE, VICE CHAT AN (2) o
HON 'BLE MR.KULDIP SINGH MEMBER(Z).

All India Central Govtyl Cantesn @ployses

Associztion
through

General ‘Secretary
(idyanand Shama), -
R/o f—20, L-do Sarsi,
New Delhie

md

- 22 others»(aj per meno of parties) ... mpplicantss

(_j\\\ PER 3o
JYorsus

thion of India through
Secretary,
Osptte of Personnel & Training

Pension & Public grievances,
Govte of India,

No rth Blocdk,
New Mlhi HOUGT_.

2. Chail'meﬂr .
Vth  Centrsl pay Commi ssion,
fnomolies Gmmittee,
through Secratary,
Exp endi ture,
Ministry of Finance,
North Block,"
Ne!,} Delhi-UUDd'o oo ee RBSpOHdEﬂtSo

(By ndwecate: shri A K.Bharduaj )
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HON *BLE MReSe Re-ADIGE VICE CHAIRMON(a),.

Go vt

Secretamy shpi Vidhyanand Shamma

In this 0Op filed bythe all India Centrpsi
Cahteen Mployess Associstion thrgugh its Genaral

and 22 others
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various reliaefs hawve been sought for ontained in
para B.
2. i have heard applicant Shri Wdhyanand

Ssharma who argued the cass in person and Shri A.Ke.

| Bhardwaj for respondentsy

3. . Shri Bhardwaj has taken preliminary the
objsctions that tha applicant passociation is

rep resented by non=Govte servant nanely Shri VU.N
Shamaj; that aspplicant used abusive language in the
0a; that the officers of differsnt ranks/ posts
working in different offices having no common interast,
have joined in this Op which suffers from mis-joindsc
of partissj that the multiple reliefs have been sought _
for in the DA and therefore the 0p is hit by Rue 10
CaT (Procedurs) Rules; and that tha 0Aa is barred by
limitations that the 0a raises an issua which has
already been decided by ths Hon'ble Court ond hanca

it is barred by res=judicatae

4, Without considering it nacessamy to
discuss the other prelimimary objections raised by
Shri Bharduaj, a glance at the reliefs prayed for in
para 8 of the On, makes it clear that mutiple reliefs
have baen prayed for which are not cwnsequential to
aach other and hence the 08 is squarely hit by Ruls 1p
CaAT(Procedure) Rules;

5. In this connection, Shri shama states that
the only relisf prayed for is to mefer thg case farp
arbitration as applicants! grievances have not been

conside red by.the Pay Commissions

6. No order of the Tribunal are raquired to referp

any csse fop arbitration .,
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‘, Te If spplicants are sesking arbitration in

regard to their claims, it is open to tham to approach
- the competent forun for ths pumpose in accordanca

with establishad procedurefﬁ*f%

8. The Op is dismissedd No costed

. '/fb' ’ A/ Oﬂ( 2‘, .
{ KULDIP/ SINGH ) | ( SeReADIGE
MEMBER(I) VICE cHAIRIAN(A)e
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